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DT TaRBMIHANIDAITT eee AFPLICANT . .

mMIICH OF TWDIA & AR . ‘ves RESEOILENTS .,
CORAM: : _ : ‘ i

HON'BELE Mo . SORAL [FISHMA, MEMBER (J).
HONM'2LE M:. .. SHATM, MEMEEE (&) .

For the spnlicant «»s SHRI 3 .17, JEINW.

' Por the Pesnondants e ———

2]

FEF HNI'RLE M. 3OTAL IRISHIA, MEMEEE (J).

2igplicant DO . Faramchandani in £his agpli-ation u/s 19

2f suspension At. 15 .11,91

a1

33 prayed that the impognzd opds
(Annexure A=1) alongwith the susrznsion of the applicint be
revobked and the respondents e directed to reinstate th: applicant

with £111 back wagss and all gnn:Fﬂumnt11l bensfica,

2 e have heard the learnzd cminsel for the applicant and

have perused the records.
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. The applicant was

whizh iz being azsailsd on ths ground that it should be pevokzd

madz several repressatzticns from £ime o time o the authority
whichk g=s3sed ths impugred order bt they vers not heedzsd to. The
learned connazl for the arplicant strenpuonzly argesd that szince

2 haz sought revozation of suspenzion. the rejquirement of Scgotior

20 (1) of £h: 2ct may ke Adispznsed with. wWhat s in £3act under

-

challange iz the zaspension of the applizent by order dat=d

15.11.91 (snnexurs A-l). Wz Ao nok £ind any exosptional reasons

.00.-2.
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Administratlve Member
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or grounds for dispensing with the rejuirement of the provisions
t
contained in Section 20(1) of the Act. An appzal under Section

st an order of

3

23 of the CC5 (CCA) Rules, 1965 iz provided agais
suspension made or dsewed to have been made under Rule-10 of

cation against suspension in contemplation

1

P.

these rules. An appl

: ¢ if preasented without availing of the

>

p

in

th

vy

of disgiplinary procs

statutory remsdies will not be maintainable. In the circumstance
the pressnt application is premature and it is dismizsed at the
admission stage However, the applicant may f£file an appeal to
the concernsd apgellate authority against the rsvocation of
sispension within a we=sk and if the same is f£iled it may be d=coid
by the conczrnsd aymill1te anthority in accorddance with law withi

Jats of receipt of the appeal, if

a period of twe months from the

the same is f£iled within a pericd of seven days from today.
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( G.P. SHARM) g ( GOPAL HRISHNA )
MEMBER (A) FEMBER (J)



